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of the powers

GOVERNMENT OF PUNJAB

tIiAR|MEN'I' OF EXCISE AND TAXATION

NOTIFICATION

Tlre 29tlr March,20l7

q9/P.A.Uf914/Ss.2l nnd 59/Amd. (30y2016.- In exetcise

lbrred by clause (d) of sections 2l and 59 of the Punjab

Excise Act, I 4 fPunjab Act No. I of l9l4), and allother powers enabling

me in tlris fl, I, Anurag Aganval, Financial Commissioner (Taxation),

Governrnelrt o Pqujab, make tlre following nrles further to amend the Prtnjab

1f56, rumely: -Brewely Rul

ITULES

1. ( i) 1'lr$e rlules may be called the Puniab Brcwery (Arnendrnent) Rules,
lrnr fiLrrtl.

I

(2> 'l'hf sfrall conre into tbrce on and rvith effbct frorn the fir'st day of
April, !017.
In t$e funjab Brervery Rules, 1956 (hereinafter refbrred to as the

saidlrulps), in rule 5, in clause (a), for the words "seventy lac rupees",

the lvofcls "seventy five lac ntpees" shall be substituted.

In tlle said rules, in rule 8, in sutr rule ( I ), for the words * fifty
lac {uppes ", the words "fifty five lac rupees" shall be substituted.

J

3.

I 2 ) 1/03-2 0 t 7/t,h. Govr.
I

ANURAG AGARWAL,
Financial Comm issioner (-laxation),

Governmentof Punjab,

Depafinrent of Excise and Taxation.

&'es.r, S.l..S. Nagor


